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Shri Rajaav Sharsiay Counaal for Applicant

ORDER (ORAL)

Learned counaal for the applicant submits that asthfa

rapreaentation is yat to ba diaposad of, ha may ba parmittad

to withdraw tha 0,A, with tha libarty to fila a fraah 0,A, at

tha appropriata time, Tha 0,A, is accordingly rejected aa

withdrawn, Naadlaas to atata that the applicant can work out

his righta in accordanca with law and^approach the Tribunal
in accordance with law, if ao adv/iaad.

^ M* ^ ( T, S, Obaroi )Member (A) Member (3)
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